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IN 1HE CENm.AL AI»UNISlBAilVE lRIBU.NAL, ALLAHABAD 

ADDITIONAL BEl'CH AT ALLAHABAD 

Allahabad : Dated this tK th day of March, 1996 

Hon1bl• Mr. s. Das G.lpta, A.14. 

Hon•ble Mr· I.L. verma. J.M. 

I. Original Application No.205 of 1996. 

Raj•ev ~mar Nigam S/o Shri Ramesh Chandra Nigam 
R/o House No.97/3(5), Near l<hati 
Baba Temple• Dildar Nagar, Jhansi. 

(By sri Rake sh verma, Advocate) 

1. 

I • e e e e 

versus 

Union Of India thrOJgh General 
Manager• central Railway• 
Bombay v. T. 

2. The Divisional Railway Manager, 
Central Railway, Jhansi. 

•• Applicant 

• 

• • • • • • • • Respondents 

II. 
CONNECTED \j ITH 

original Application No, 206 of 1996 
Nafl.s Ahmed S/ o Shri Kama1 Ahfled 
R/o House No,23, Purbiya Iola, 
Premnagar, Jhansi, 

(By sri Rakesh verma, Advocate) 
• • • • • • • 

versus 

.Applicant 

1. Union Of India through Qineral Manager, 
Central Rail\Yay, Boai:>ay V. T. 

2. The Divisional Railway Manager, 
Central Railway, Jhansi. 

• • • • • • • .Respondents 

CONNECTEQ WITH 
III. Original Application No1 ,a)7 of 1996 

Mohd. H~at s/o Shri Abaul Har&id, 
R/o Momin Conapound, Isai Ka Tola, 
Prem Nagar, Jhansi. 

(By sri Rakesh verma, Advocate) 
• • • • • • • 

varsus 
.Applicant 

l. Union Of India through General Manager, 
central Railway, Boabay v. T. 

2. lhe Divisional Railway Manager, 
Central Railway • Jhansi. / 

( 

( . 
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IV. Original Application No. 208 of .l976 

Vikram Singh S/o Shri K.K. Singh R/o HCl.lse 
No • .24'82/2, Behind Refugee ColO'l'f, New Officers 
Bu\tgalow, Civil Unes, Jhansi. 

(By Sir Rakesh verma, Advocate,) 

• -. ' '· 

• • • • • • • • Applicant 

versus 

1. Union Of India through General Manager, 
Central Railway, BC>llbay V. T. 

2. nie Divisional Railway Manager, 
Central Railway, Jhansi. 

• •. 

• • • • • • • • Respondents 

v. 
CONNECTED i'tiiH 

Original ~plication No. 20 Of 1996 
kh.ashi Lal S/o Shri Harbana, R/o House No. 9, 
Kachcbiyana, Pulliya No.9, 
Near Rajpoot School, 
Jhansi-284 001 

(By Sir Rake sh Verma, Advocate) 

• • • • • • • • Applicant 

versus 
1. Union of India through General Manager, 

Central Railway, Bombay V. T. 

1 2. !he Divisional Railway Manager, 
central Railway, Jhansi. 

• • • • • • • • Respondents 

CONNECTED Winl 

VI. Original Application No.JUO Of 1996 

Raju S/o Smt. Ganga .Devi (Widow Of late 
Shri Kishori Singh) R/o 492, l<hushpura, 

Near Bombay Bakery, Jhansi. 

(By sri Rake sh verma, Advocate) 
• • • • • • • .Applicant 

versus 

l. Union of India through General Manager, 
central Railwa'(, Jhansi. 

2. The Divisional Railway Manager, 
central Railway, Jhansi. 

• • • • • • • Respondents 

( I 
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CQN~CTEp .-JIDi 

VII. Original Application No.2.1.l Of 1996 

Bhishlla S/o Shri Ishwari R/o Village 
Ghori, Tehsil-Palwal, District­
Faridabad • 

(By sri Rakesh verma, Advocate) 

• • • • ••• Applicant 

versus 

l. Union of India through General Manager, 
Central Railway, Bombay V.T. 

2. lhe Divisional Railway Manager, 
Central Railway, Jhansi. 

• • • • • • .Respondents 

CONNECTED ,wIDi 

VIII. Original Application No.212 of 1996 

Saleem Khan S/o Shri Wahid Khan R/o House No. 
132/2, Schoolpura! Garhiya Phatak, 
Near Chhotey I<hat Baba, Jhansi. 

(8'/ sri Rakesh Verma, Advocate) 

• • • • • • • App,U.cant 

versus 

l. Union of India through General Manager, 
Central Railway, Bombay VIT. 

2. Divisional Railway Manager, 
Central Railway, Jhansi. 

• • • • • 
CONNECTED ~VI TH 

• .Respondents 

VIII.A• Original Application No. 213 Of 1996 

' Vijay Kumar •!•alx S/o Shri Ram Das 
R/o 56o/l, Kushipura, Jhansi. 

(By sri Rake sh Verma, Ad voe ate) 

• • • • ••• Applicant 

versus 

l. Union of India through General Manager• 
Central Railway, solDDay.v.r. 

2. lbe Divisional Railway Mabager, 
Central Railway, Bhansi • 

• • • • • • Respondents 

, 

-

• 
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CONNECTED WITH 

IX. Original Application No.222 Of 1996 

Barg~ Prasad Sfo Shri Ram Charan R/o House No.19)., 
Kachhiyana, Puliya No. 9, SUlihash School Ka Gate, 
Jhansi. 

( sri Rake sh v-rma, Advocate) 

• • • • • • .Applicant 

versus 

l. Union Of India through General Manager, 
Central Railway, BOlllbay V.T. 

2. lhe Divisional Railway Manager, 
Central Railway, Jhansi. 

• • • • • • Respondents 

CONNECTEQ liITii 

x. Clriginal Application No. 224 Of 1996 

Rakesh ~mar 5rivastava S/o Shri Har-.iman Prasad 
Srivastava! Ex.T.T.E./NER/SEE, R/o Mohalla 

eelwadand , Gandhi Nagar, Basti. 

(By sri Rake sh Verma, Advocate) 

• • ••• Applicant 

versus 

Union of India through the General 
Manager, North Eastern Railway, Gcrakhpur. 

• • • • Be sp onde nts 

CONNECTED WITH 

XI. original Application No.225 Of 1996 

Bindeshwari Prajapati S/o Shri !Marika, 
Rf o Village & Post Kazrat, P.s. zapla, 
Dlstrict-Palamau. 

(By sri Rakesh verma, Advocate) 

• • • • Applicant 
versus 

l. Union of India through the General Manager 
Eastern Railway, Calcutta. 

2. 1be Divisional Railway Manager, 
Eastern Railway, 
M.tghalsarai. 

• • • • .Respondents 

' l 
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CONNECTED WIIH 

XII. Original Application No.220 of 1996 

\Yasif S/o Shri Na ;.eer Khan R/o Momin Compound, 
Idgah Road, Isai Ka Tola, Jhansi. 

(By sri Rake sh verma, Advocate) 

• • • • • • • Applicant 

versus 

l. Union Of India through General Manager~ 
Central Railway, Boat>ay V. T. 

2. lbe Divisional Railway Manager, 
Central Railway, Jhansi. 

• • • • • • •• Respondents 

CONNEl;TcQ WITH 

XIII. Original Application No.230 of 1996 

Ravi Prakash S/o Shri Baboo Lal R/o 231/l, 
Outside, Oatiya Darwaja, Pathariya, 
Jhansi. 

(By sri ftakesh verma,Advocate) 

• • • • • • • Applicant 

versus 

l. Union of India through General Manager, 
Central Railway, 
Bombay V. T. 

2. The Divisional Railway Manager, 
Central Railway, Jhansi. 

• • • • • • • 
CONNECTD WITH 

Respondents 

XIV. Original AppUcation No.235 of 1996 

Mohd. Haseen S/o Shri Mohd. SaleemR/o House 
No.111, Oarigran, Jhansi. 

(By sri Rake sh verma, Advocate) 

• • • • • • Applicant 

versus 

l. Union of India throogh General Manager, 
Central Railway, Boni>ay V. T • 

2. The Divisional Railway Manager, 
Central Railway, Jhansi. 

• • • • • .Respondents 

• 

( I 
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0 RD ER - -~-- ... 
By Hon 1ble Mr• s. Das G.apta. A.M. 

All these applications are based on similar 

facts and involve ••e similar controversy, As such all 

these cases are being decided by a common order, 

2, When these cases came up for admission, 1113 

heard learned counsel for the applicants and also 

perused the pleadings in the OAs, The applicants in 

the OAs are sons of railway employees who did not 

participate in the railway strikes in the year 1974, 

It is ~stated that the railway authorities had issued 

certain orders that those railway emplOfees who did 
. 

not participate in the railway strikes would be rewarded 

by the grant of employment to sons/wards of such emplOfees 

in the socalled ••loyal quota". All the applicants, 

it is stated, were minors at th@t time when the aforesaid 

by the railway board and only after orders were issued 
&r;t:~ 

they have echi•ued 
" 

~. tr::.~ 
the age of majority'/... sOJght emplOfment 

under the •lo,ral quota•. They submitted representation 

to the railway board and thereafter approached this 

Tribunal for a direction to appoint them in the "lo,ral 

quota•. All the applications were disposed of in limine 

by a direction to the respondents to consider and • 
' 

dispose of their representations. It now appears that 
~,~)A'{ 

by t'o ra ;ailld orders dated 6-9-1995, the representations : 
L. 

(" 

of these applicants have been turned down. Thus, the 

applicants have filed these OAs challenging the aforesaid 

order and praying far a direction to the respondents 

to consider the applicants for appointment under the 

"lOlfal quota". 

we have seen from the order dated 6-9-1995 that 

. . . . . 
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that the representations of the applicants have been 

turned down on the grQ.lnd that their requests for 

emplOfment unde.+ the so called "lOfal quota" cannot 

be considered at this stage after 2l years. we have 

carefully considered the matter. we are Of the view 

that an assurance which was given to the socalled 

loyal workers in 1974 cannot be an open~ended one. 

There is nothing on record to indicate that the 

railways had assured the so called loyal workers 

that their sons/ wards shall be considered for emplOfment 

against •loyal quota• even after so many years after 

they attain the age of majority. 

4e We are, therefore, Of the view that the 

respondents have rightly rejected the representations 

of the applicants and as such the rejection cannot be 

challenged successfully. 

5 • ln view of the foregoing we find no merits in 

thlse-application.s and all these applications are dismissed 

in limine • 

;Ill~~ 
Member (J) ~ot>er ,(A) 

Dube/ 

' • .. 


